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DIARY NO.
{ —_—
e " DECLARATION
i All defeété. have been duly cured. Whatever has been

added / deletéd / modified in the petition is the result of
curing of defects ‘and nothing else. Except curing the
defei;ts,' nothing has been done. Paper books are complete

inall respects. .

Signature:

Advocate-on-Record/
Petitioner(s) in-person

Date:

Contact No. :

Scanned With CamScanner



i i Part 1| Part I |
| | (Contents | (Contents 1
, of Paper | of  file |
l Book) alone) |
i ! i -
; (1) (m) (w) j (v)
'O/R on Limitation A T
Listing Performa Al-A2 I
- Cover Page of Paper Book A-3 T
“Index of Record of Proceedings A-4
' Limitation Report prepared by the
| ' Registry A-5
E
| Defect List A-6
| Note Sheet NS1-
]
]
}List of Dates R -D
1
Writ Petition with affidavit | — (7
Appendix: The Constitution of
India alongwith Bill no. 121 of
Letter ' (6

Scanned with CamScanner



A

IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

WRIT PETITION (C) No. OF 2020
IN THE MATTER OF:-
Namah ' ...Petitioner
' Versus i
Union 6f india S Contesting Responéi'ent

OFFICE REPORT ON LIMITATION

1. The petition is within time

2. The Petition is barred by time and there is delay of

days in

filling the same against the Judgment/order dated and Petitlon

for Condonation of
3. There is delay of

Condonation of

ILED ON: 02.02.2020

days delay has been filed.

day in re-filling the Petition for

days delay in re-filling has been filed.

BRANCH OFFICER
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PROFORMA FOR FIRST LISTING

Al

SECTION:
The case pertains to (Please tick/ check the correct box):
[V ] Central Act: (Title): Code 01; Civil Procedure
[ ]' Section: ‘ |
[ ] CentalRule:(Title) INEC
[ ] Rule No(s):.. N'A-?'k-
[V ] State Act: (Title) N.A«
[V-] Section: N.A
[ ] State Rule: (Title) N.A
[ ] RuleNo(s): N-'fA-
[ ] Impugned Interim: (Date) NA
v ]‘ Impugned Final Order/ Decree: (Date) NA
[V ] High Court: N.A
[V ] Name of Judges: NA
[ ] Tribunal/ Authority: (Name) N.A.
1. ' Nature of matter: [1/]Civil [ ] Criminal
2. (a) Petitioner: Namah
(b) e-mail ID: N.A.
(c) Mobile phone number: N.A.
3.  (a) Respondent No.l: Union of India
(b) e-mail ID: N.A.
(c) Mobile phone number: N.A.
4. (a) Main category classification: N.A.
(b) Sub classification: 014 (Others)
N.A

2. Not to be listed before:

No any similar matter decided or pending

(b) Similar p;sndi_ng matter with case details:

No any similar matter pending

(a) Similar disposed of matter with citation, if any, & case details:
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Criminal Matter:

(a)

(b)
(c)
@
(©)

Whether accused/ convict has surrendered:

[ ] NA [] No []

FIR/Crime No. Date:

Police Station:

Sentence -Awarded:

Period of Sentence Undergone including’

 Period of detention /Custody undergone:

Land Acquisition Matters:

(a)
(b)
(e) -

Date of Section 4 notification:
Date of Section 6 notification:

Date of Section 17 notification:

‘Tax Matters: State the tax effect:

). Special Category (first petitioner/ appellant only):

HZ

Yes

" NA.
NA.
;*-’%":'N.A.
N.A.

[ 1 Senior citizen > 65 years [ ] SC/ST[ ] Woman/ child [ 1]
Disabled [ ] Legal Aid case

[ JIncustody [ ]

N.A.

Vehicle Number (in case of Motor Accident Claim matter): N.A.

ate: 02.02.2020 AOR for petitioner(s)/ appellant(s)

(@i

Name: RAJ KISHOR CHOUDHARY
Registration No. 2212

ajaypandey.legal@gmail.com,

Mohile No. 9211006066, 9971582100
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SYNOPSIS AND LIST OF DATES

1 time s ripe to recognizel the country by its original and
thentic narme i.e. BHARAT; especially when our cities have

en renamed to identify with the Indian ethos.

nat the purpoée of the amendment to Article 1 will ensure the
Ttizens of this Country to get over the colonial past. The
moval of the English name though appears symbolic, will
wstill a sense of pride in our own nationality, especially for the
Jture generations to come. Infact the word INDIA being

splaced with BHARAT, would justify the hard fought freedom

)y our ancestors. Hence this Petition.

15.11.1948 The Constituent Assembly while debating

Article 1 of the draft constitution, noted as

follow:

Article 1. [COI Article 1]
Shri M. Ananthasayanam Ayyangar(Madras :

General): Sir, I submit that amendments Nos,
83 to 96, both inclusive, may kindly be
allowed to stand over. They relate to the

alternative names, or rather the substitution of
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A
. names—BHARAT, BHARAT VARSHA,

HINDUSTAN—for the word INDIA, in

_Article 1, clause (1).

' It requires some consideration. Through you 1
-am requesting the Assembly to kindly pass

over these items and allow these amendments

ks
|2
| -..;
o

-
Bl

to stand over for some time. A few days later

when we come to the Preamble these

amendments might be' then taken up. I am

referring to amendments Nos. 83 to 96, both
inclusive, and also amendment No. 97 which

~ reads:

“That in clause (1) of article 1, for the word

“India’ the word ‘Bharat (India)’ and for the

word ‘States’ the word' Provinces' be

substituted.” ,

Seth Govind Das (C.P & Berar : General) : Sir,

I wholeheartedly _s‘ﬁpport‘ Pandit Pant's

- proposition. The House very well knows how

clear I am for naming out country Bharat, but

at the same time we must try to bring.
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unanimity of evefy group in thisl House. Of
CQﬁrse, if that is not possible, we can g0 our

- OWn ways, buE up t'o the time there was any

| possibility "Of reaching a unanimous decision

| by any compromise, that effort must be made.

Sir, | subport this proposition, and I hope that
by the effort; of our leaders, there will not be
any division on fundamental pbints like this,
and not only this proposition, but other
propositions  alsa, likev that our national
language, na.tional script etc., we shall be able
to carry unanimously. I, therefore, support the

views just expressed by the Honourable Pandit

Pant.

Hence this petition.
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

WRIT PETITION (C) No. OF 2020

"IN THE MATTER OF:-

Namah
Age-32 years
S/o. Shri Jagdish Yadav
- R/o.R-153, R- Block
Ramesh Park, Laxmi Nagar

Delhi-110092 ...Petitioner
Versus

Union of India ... Contesting Respondent

Through

Secretary Ministry of Parliamentary Affairs

Parliament House

- Sansad Bhavan
~ New Delhi-110001

o

- WRIT PETITION UNDER ARTICLE 32 OF THE
CONSTITUTION OF INDIA

- AND IN THE MATTER OF:

FOR ENFORCEMENT OF FUNDAMENTAL RIGHTS OF THE
PETITIONER & GENERAL PUBLIC UNDER ARTICLE 21 OF
- THE CONSTITUTION OF INDIA

To
‘ The Hon'ble Chief Justice of India
and his companion Justices of the
Supreme Court of India

The writ petition of the
abovenamed Petitioner
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MOST RESPECTFULLY SHOWETH: -

1. That the present petition is being filed under Article 32 of the
Constitution of India in public interest by the Petitioner as a
citizen .of this country seeking enforcement of the
fundamental/legal rights provided by virtue of Articles 21 of
the Constifuiion .of India which entitles every citizen the equal
right to call his/her own country as BHARAT & further
seeking an appropriate direction to the respondent to suitably
amend Article I of the Constitution of India, which presently
states, India that is BHARAT, to henceforth state,

BHARAT/HINDUSTAN is a Union. of States. The
respondents are the State within the meaning of Article 12 of
the Constitution of India and are statutorily bound to protect
the citizens/non-citizens alike from actions, which are per se a
relic of the British Raj & a symbol of slavery. Hence the

respondent is amenable to the writ jurisdiction of this Honble

Court.
1A.

(a) That the petitioner’s full Name is Namaha his complete postal
address is R-155, R Block, Laxmi Nagar, New Delhi-110092.

His email address is mauxruhvasarh@gmail.com; his Phone

Number is 09650000345. That proof regarding personal

identification is his Adhar number 333832685872. His
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occupation is of a farmer and annual income is Rs. 4.5 Lacs.
That no PAN number has been allotted and his National
Unique  Ildentity Card number is Adhar number

333832685872.

The facts cp_nstituting the cause of action is the failure on the
part of Union of India/Respondent to do away with the

symbol of slavery by using the name ‘India’ instead of Bharat

or Hindustan.

The nature of injury being caused to the public is the loss of
identity & ethos as inheritor.s of the hard-won freedom from

* foreign rule.

The nature and extent of personal interest, if any: None.

Details regarding any civil, criminal or revenue litigation,
involving the petitioner or any of the petitioners, which has or

could have a legal nexus with the issue(s) involved in the

‘Public Interest Litigation: None.

Whether the concerned Government Authority was moved for
relief sought in the petition and if} so, with what result: That
no purpose shall be served by making a representation as in
the past similar representation’s have not been acted upon.

Even a bill introduced for the said purpose met with inaction.
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BRIEF FACTS OF THE CASE:-

08 On 15.11.1948 the Constituent Assembly while debating

Article 1 of the draft constitution, noted as follow:

N Article 1. [COI Article 1]
Shri M. Ananthasayanam Ayyangar(Madras : General): Sir, [

submit that amendments Nos. 83 to 96, both inclusive, may
kindly be allowed to stand over. They relate to the alternative
names, or rather the substitution of names—BHARAT,
BHARAT VARSHA, HINDUSTAN—for the word INDIA,

in Article 1, clause (1).

It requires some consideration. Through yqu I am requesting
the Assembly to kindly pass over these itoms and allow these
ameodments to stand over for some time. A few days later
when we come to the Preamble these amendments might be
then taken up. I am referring to amendments Nos. 83 to 96,

both inclusive, and also amendment No. 97 which reads:

“That in clause (1) of article 1, for the word ‘India’ the word
' ‘Bharat (India)’ and for the word ‘States’.the word' Provinces'

be substituted.”

Seth Govind Das (C.P & Berar : General) : Sir, |
wholeheartedly support Pandit Pant's proposition. The House

very well knows how clear I am for naming out country
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Bharat, but at the same time we must try to bring unanimity
of every group in this House. Of course, if that is not possible,
we can go our own ways; but up to the time there was any
possibility of reaching a unanimous decision by any

compromise, that effort must be made. Sir, I support this

propositio_r;,. and I hope that by the efforts of our leaders, there
will not be any division on fundamental points like this, and
not only this proposition, but other propositions also, like that
our national language, national script etc., we shall be able to
carry unanimously. I, therefore, support the views just

expressed by the Honourable Pandit Pant.

]
_ The aforesaid discussion/debate reveals that even at the

relevant time there was a strong wave in favor of naming the
country as BHARAT or HINDUSTAN. However, the shadow
of the British Raj and all things English was so strong that
precedence was given to the word i.e. INDIA coined by the
British Raj. However, now the time is ripe to recognize the
country by its original and authentic name i.e. BHARAT,
especially when our cities have been renamed to identify with

the Indian ethos.

That the petitioner is left with no efficacious, alternative
remedy in law than to approach this Hon’ble Court, by way of

vecent writ petition on the following amongst other:
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GROUNDS

5. That the purpose of the amendment to Article 1 will ensure
the citizens of this Country to get over the colonial past. The
remova]’of the English name though appears symbolic, will
instill a sense of pride in our own nationality, especially for
the future generations to c'ome. Infact the word INDIA being

, replaced with BHARAT, would justify the hard fought
freedom by our ancestors.

6.  That the Respon'dent owe a duty to its citizens to carry out the
amendment to Article 1 of the Constitution of India.

7. That ‘the amendment would in tune with the new wave

whereby our cities have been renamed to identify with the

Indian Ethos. |

That the present petitioner has not filed any other petition in

any I'-Iigh Court or this Hon’ble Court in respect of the subject

matter of the: present petition.

.Tha._t the petitioner submits that thei‘e is no other effective

alternate remedy to redress the grievance of and therefore the

Petitioner has approached this Hon’ble Court.

*That the captioned petition is being filed by the Petitioner as a

Public Interest Litigation and there exists no civil, criminal, or

revenue litigation involving the petitioner, which has or could

have a legal nexus with the issues involved in the present

Public Interest Litigation.
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11. That the present Petition is bonafide and is being filed for the
protection of the Constitutional Rights and in the interest of

 the public at large.

PRAYER
It is therefore, most respectfully prayed that this Hon’ble Court may

 pleased to:-

a)  Issue appropriate writ order or directions in the nature
of mandamus advising the respondent to take

appropriate steps to bring about amendment of Article 1
of the Constitution of India to the effect that the same
refers to the country as BHARAT/HINDUSTAN, to the
exclusion of India; and/or

b)  Pass such order or further order(s) and grant any other
appropriate relief(s) as this Hon’ble Court may deem fit

and proper in the facts and circumstances of the case.

 AND FOR THIS ACT OF KINDNESS THE PETITIONER AS IN
~ DUTY BOUND SHALL FOR EVER PRAY

ﬁ)rawn on: 31.01.2020
iled on; 02.02.2020

Filed By

(RAJ KISHOR CHOUDHARY)
Advocate for the Petitioner
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

WRIT PETITION (C) No. - QF2020
HE MATTER OF;-
...Petitioner
Versus A
onofindia .. Contesting Respopéfént

AFFIDAVIT .
amah, Age-32 years S/o. Shri Jagdish Yadav, R/o. R-155, R- B,}{E’Ck:

&
esh Park, Laxmi Nagar, Delhi-110092, presently at New Delhi, do
by solemnly affirm and state on Oath as under:- :

‘ i
That I am the petitioner in the aforesaid matter and as such I am
fully conversant with the facts and circumstances of the case and

competent to swear this affidavit.

That I have read the contents of Synopsis and list of dates from
pages B to ) and of the Writ Petition from pages | tog. I have
unde.rstood the contents of the same in my vernacular i.e. Hindi.
The facts mentioned therein are belief to-be true to my

knowledge.

That the annexures are true copies of their respective originals and

: ._ form the part of the record.

DEPONENT
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' y’gRlFIQATION--

1 the deponent abovenamed do hereby verify and solemnly affirm that

the coments of the above affidavit are true and correct to the best of my

lcdgc and belief and nothing material has been concealed

know
o -iherefrom.
\ Verified at New Delhi on this 02" day of February, 2020.
{
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|6
THE CONSTITUTION OF INDIA
o PREAMBLE it
| e > OQF i lved to constitute In
3, THE PEOPLE QF INDIA, having solemnly reso ' o
O‘qv Il:[lshl(“j\/EREIGN SOCIALIST SECULAR DEMOCRATIC REPUBLIC] and
wre to all its cilizens:
"}USTICE, social, economic and political; '
LIBERTY of though, €Xpression, belief, faith and worship;
EQUALITY of status and of Opportunity;
and lo promote among them 3] . | ‘
FRATERNITY assuring the dignity of the ‘individual and the ?[unity and
egrity of the Nation]; -
IN OUR CONSTITUENT ASSEMBLY this twenty-sixth day of Novel}llq[‘lells,
49, do HEREBY ADOPT, ENACT AND GIVE TO OURSELVES
INSTITUTION,

COMMENTS
The objectives specified ip the Pre

amble contain the b e
lich cannot be amended in exercise of {he POWer under article 368 of the Constitution. For.
t theory of “hasic structure”. §gp the following judgments of the Supr_eme Court;
shavananda Bharat v. State of Keralu, AIR 1973 sC 1461, Paragraphs 292, 437, 399, 682 and
M; Minerva Mil)s Ltd. v. Unigy of India, AIR 1980 SC 1789, A

asic structure of our Constitution,

PART 1
THE' UNION AND ITS TERRITORY

1. Name and territory of the Union.ﬁ('l) India, that ig Bhar
aion of Stales,

() The States
hedlule,]

Iz

at, shall be 2
and the territories

thereof shall pe a$ specified in the First
- (3) The territory of India ghay comprise—
(@) The lerritories of (he Slates;
) the Union ferritorieg specified in (j
(¢) such other territories ag may be

2. Admiss; Stablishment of ne
Mil inlo (he. F establish, new gy

53

R R

e First Schedule; and]

acquired.
On or e

Union, Q

|3

ks fit,

‘S[ZA.. Sikkim tg be associateq with the Union.—-[Rep. by ‘the Constitutio,,
hirty-sixe) Amendment) Act, 1975, sec, 5 (w.ef, 26-4-1975) 1]

‘1 Subs. by the Constitution (Forty
DEMOCRATIC REPUBLIC~

-Second Am
2- Sl h_'. )
s by

endment) Aqt, 1976, sec. 9, 4 S OVERF I -
- T r Scanned with CamScanner
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. Bill No, 121 of 2014

THE CONSTITUTION (AMENDMENT) BILL, 2014
H
Suri Yo Abirvanare, M.P.
A
BILL
further 1o amend the Constitution of ladia

Br ttenacted by Parfisment in the Sixty-fifth Year of the Republic of India as follows: —

1 This A may be called the Constitution (Amendment) Act, 2014, Shoet tule

2 Ivarticle Potthe Constitution, for clause (/). the following clause shall be substituted,  Awcndimes
namglyi- of asticle |

e

"4} Bhatat, that 1s Hindustan, shall be a Union of States.”.
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'Subsmuu'(m of

¢ roference ©
"India’ by
{ ‘Hindusmn'.

S O W » _,m“—uu)m:lr_—" - %
%

3. Throughout 2
- & ghout the Constituti
e nstit or
Hindustan" shall be sub:tirutedunom for the word "India” whet .
. . . wherever it occurs th
, the word
1
[
.
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STATEMENT OF OBJECTS AND REASONS

The ancient and Lr_;i_diti onal names of our country arc Bharat and Hindustan. These two
names were popular during pre-British period. After the establishment of the British rule,
Britishers used the nfami:"’[ndia" which was popular in their own country. The framers of the
Constitution recognised the ancient name of the country ‘Bharat and gave it its due place in
the Constitution. Article 1 of the Constitution provides that "India, that is Bharat, shall be a
Union of States”. However, due to popularity of the English name, the traditional name of our
country 'Hindustan' has been left out.

The Bill seeks to amend the Constitution with a view to changing the nomenclature of
our country from "India, that is Bharat" to "Bharat, that is Hindustan". The word "India”
denotes the symbol of slavery and thus deserves to be omitted trom our Canstitution.

The Bill seeks to achieve the above objective.

New DELHI: YOGI ADITYANATH

July 18,2014, ,
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ANNEXURE :
EXTRACT FROM THE CONSTITUTION OF INDIA
s ) 0 * " - w
THE UNIONAND ITS TERRITORY
1. (/) India, that is Bharat, shall be a Union of States. Name and
terrnory ‘ol
» d * * * o the Union.
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LOK SABHA

BILL

further to amend the Constitution of India

(Shri Yogi Adityanath, M.P.)

GMGIPMRND~-2382LS(S-3)--18.11,2014.

Scanned with CamScanner



